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[Bihar Act, 08, 2026]

BIHAR SECRETARIAT SERVICE (AMENDMENT) ACT, 2026
AN
ACT
to amendthe Bihar Secretariat Service Act, 2007 (Bihar Act 03,
2008) [as amended from time to time]
Be it enacted by Legislature of the State of Bihar in the 77th year of the
Republic of India as follows-

1 Short Title, Extent, and Commencement-
(1) This Act may be called the 'Bihar Secretariat Service (Amendment)
Act, 2026'.
2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force on the date of publication in the official
gazette.
2. Substitution of Section 9(1) of the Bihar Secretariat Service
Act, 2007 (Bihar Act 03, 2008) - Section 9(1) of the said Act shall be substituted
as follows-
"9(1)(d) 85 percent of the posts of Assistant Section Officer Grade shall

be filled by direct recruitment on the basis of the result of competitive
examination conducted from time to time for the purpose by the Bihar Staff
Selection Commission.

Provided that, in accordance with the provisions of the Bihar
Outstanding Sportspersons Direct Appointment Rules, 2023, the selected
eligible outstanding sportsperson may be appointed under 10 percent of the
posts available for direct recruitment.

di) The remaining 15 percent of the posts shall be filled by promotion
of Upper Division Clerks of the Bihar Secretariat Clerical Service. Such

promotion shall be given on the basis of seniority and on the
recommendation of the Departmental Promotion Committee hereby
constituted.”

3. Substitution of Section-10 of the Bihar Secretariat Service

Act, 2007 (Bihar Act 03, 2008)-Section-10 of the said Act shall be substituted as
follows-

"10. The newly appointed Assistant Section Officer in grade of

Assistant Section Officer through direct recruitment or from amongst
outstanding sportsperson, shall be on probation for a period of 01 (one) year

from the date of joining. In case of unsatisfactory service during the
probation period, it may be extended for 01 (one) more year. In case of

unsatisfactory service even during the extended period, the service may be
terminated.”

4. Substitution of Section 11(1) of the Bihar Secretariat Service
Act, 2007 (Bihar Act 03, 2008)- Section-11(1) of the said Act shall be substituted
as follows-
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"1) During the probation period, a person appointed either through

direct recruitment or from amongst outstanding sportsperson, shall be
required to undergo such training or pass such departmental examination, as
may be prescribed by the Government/Cadre Controlling Authority from time

to time.”

Basno Shanker Mehrotra,
Sepicial Secretary-cum- Secretary
Incharge to the Government.
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